
I. 

FORM B 

PUBLIC ANNOUNCEMF:NT 

(Regulation 12 ofrhe /11s0/ve11cy and /Ja11kruptcy (Liquidation Process) Reiulatirms, 
20/6) 

FOR THE ATTENTION OF THE STAKEHOLDERS OF R.S. AJIT SINGH AND 
CO. (AUTOMOTIVES) PRIVATE LIMITED 

NAME OF CORPORA TE DEBTOR R. S. AJIT SINGH AND CO. 
KAUTOMOTIYES) PRIVATE 
!LIMITED 

2. DA TE OF INCORPORATION OF CORPORA TE DEBTOR 15/01 / 1997 I 
' AUTHOR ITY UNDER ~egistrar of Companies -Delhi ~- WHICH CORPORA TEDEBTORIS 

INCORPORATED/REG ISTERED 
4. CORPORATE IDENTITY NUMBER / LIMITED LIABILITY l)J4 I0JDLI 997PTC084491 

IDENTITY NU MBER OF CORPORA TE DEBTO R 
5. ADDRESS OF TH E REGISTERED OFF ICE AND PRINCIPAL C-9 I \I O W azirpur Industrial Area 

OFFICE (IF ANY) OF CORPORA TE DEBTOR !New Delhi DI 110052 IN 

6, DA TE OF CLOSURE or INSOLVENCY RESOLUTION 125/06/2020 
PROCESS 

7. LI QUIDA Tl ON COMMENCEMENT DA TE OF CORPORA TE 126/6/2020 (Order Communicated to 
DEBTOR he Liquidator on 29/06/2020) 

8. NAME AND REGISTRATION NUMB ER OF THE IRohit Sehgal 
INSOLVENCY PROFESSIONAL ACTING AS LIQUIDATOR 

!Reg No. 18B1/ IPA-00 I/ IP-P00528/ 
t2017- 18/ 10953 

9. ADDRESS AND E-MAIL OF THE LIQUIDATOR, AS !Reg. Address: A-604, SujjanVihar. 
REGISTERED WITH THE BOARD Sector 43 . Gurgaon. Haryana. 122002 

!Email : iamrslOl @gmail.com 

IO. ADDRESS AND E-MAIL TO BE USED FOR t orrespondence Address: 
CORRESPONDENCE WITH THE LIQUIDATOR IE- I 0A, Kail ash Colony, New Delhi-

110048 

Email: rsajit(a),aaainsolvencv.com 
ohit.seheal(a)aaainsolvenc, .com 

Tele: 0 l l -46664600 
II . LAST DATE FOR SU BMISSION OF CLA IMS 12 8/07/2020 

Notice is hereby given that the Hon 'ble National Company Law Tribunal.Principal Bench, New Delh i 

has ordered the commencement of liquidation of the R.S. Ajit Singh and Co. (Automotives) Private 

Limitedon 26.06.2020 (order communicated to the Liquidator on 29.06.2020). 

The stakeholders of R.S. Ajit Singh and Co. (Automotives) Private Limited are hereby called upon 

to submit a proof of their claims, on or before 28.07.2020, to the liqu idator at the add ress ment ioned 

against item l 0. 

I 

I 
I 



Thefi nanc ialcrcd i torssha 11 s ubm i tthei rproo fo rel a imsbyc lectron icmeanson I y .A I lothcrstakeholde rsmaysu 

bmi t the proof or claims in person. by post or by clcc tron ic mcans. 

Submission of fa lse or mis leading proors or claim shall attractpenalties . 

Place: New Delhi 

Date: 30.06.2020 

~ ¥ 
Rohit Sehgal 

Liquidator 

In the matter of R.S. Ajit Singh and Co. 

(Automotives) Private Limited 

Reg No. lBBI/ IPA-001/ lP-P00528/ 201 7-18/ 10953 

iamrslOl @gmail.com 
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